ITIHT 3TN TR, Fewh A4S, PP

IN THE INCOME TAX APPELLATE TRIBUNAL CUTTACK BENCH CUTTACK

(THROUGH VIRTUAL HEARING)

A ST ATY, =1 T TG A AT $AR, oWl FodT & GHET |

BEFORE SHRI GEORGE MATHAN, JUDICIAL MEMBER
AND
SHRI RAJESH KUMAR, ACCOUNTANT MEMBER

3T A |/ITA No.316/CTK/2025
(FraRoT 9§ / Assessment Year : 2017-2018)

Royal Educational and Research | Vs | ITO(Exemption), Berhampur/
Society, ADIT(CPC), Bangalore

Andhapasara Road,
Berhampur-760002

PAN No. : AAATR 7924 G

@rdyemdff /Appellant) - (wgdf / Respondent)

iR & 3T & /Assessee by . | Shri A.K.Padhy, CA

I=TEd F1 3T & /Revenue by : | Shri Vijay Singh, Sr. DR

goAdTs T IRIW / Date of Hearing | 11/08/2025

alvyor T g8@/Date of Pronouncement | : | 11/08/2025

MCA/ORDER

Per Bench :

This is an appeal filed by the assessee against the order dated
31.03.2025, passed by Id. AddI/JCIT(A)-2, Kolkata, for the assessment year
2017-2018.

2. It was the submission of the Id. AR that the impugned assessment
year is 2017-2018. The CPC had treated the entire receipts of the assessee
as income of the assessee and has denied the benefit of exemption u/s.11
& 13 of the Act. It was the submission that the CPC was confused in respect
of filing of Form 10B and 10BB of the Act. It was the submission that the

assessee is running an educational institution and the assessee has filed
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Form 10BB along with the return of income. It was the submission that the
requirement of the filing of Form 10B/10BB, one month before the filing of
the return was brought into effect by the Finance Act, 2021 w.e.f.
01.04.2021. It was the submission that for the impugned assessment year
the intimation is erroneous and liable to be quashed.

3. In reply, Id. Sr. DR vehemently supported the order of the Id.AO & Id.
CIT(A). It was the submission that the issue should be restored to the file of
|d. AddI/JCIT(A) for readjudication afresh.

4, We have considered the rival submissions. As it is noticed and
admittedly the assessee has not represented before the Id. AddI/JCIT(A)
during the course of appellate proceeding, however, it is noticed that the
issue in this appeal is very small and it would be unnecessary waste of
judicial time by restoring the issue to the file of |d. AddI/JCIT(A) for such
matter. Therefore in the interest of justice, the appeal is heard and disposed
off in the following manner.

5. A perusal of the intimation issued u/s.143(1) of the Act clearly shows
that the CPC has denied the assessee benefit of application for charitable
purposes. The assessee is admittedly an educational institution. The
assessee has filed his return of income on 14.10.2017 where the due date
for filing of the return was 07.11.2017. The assessee has also filed Form
10BB along with the return of income. As the assessee has filed the Form
10BB along with the return of income before due date of filing of return and
as the amendment for filing the Form 10B is one month prior to the filing of

return was w.e.f. 01.04.2021, we are of the view that the intimation issued
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u/s.143(1) of the Act is not sustainable and consequently we quash the
same.
6. In the result, appeal of the assessed is allowed.

Order dictated and pronounced in the open court on 11/08/2025.

Sd/- Sd/-
(TSI FHAR) (STt ATY)
(RAJESH KUMAR) (GEORGE MATHAN)
o@r @eEd/ ACCOUNTANT MEMBER  #1fI/% §&¥d / JUDICIAL MEMBER

fesTier Dated 11/08/2025

Prakash Kumar Mishra, Sr.P.S.
3meer Fr gfafaf 3 d/Copy of the Order forwarded to :

1. Irfiemeff/ The Appellant-
gadf/ The Respondent-
JTIH 3MTGe(37UTd) / The CIT(A),
3T 3MgereT / CIT
foumta gfaffY, SR Sriidia SifYeRUl, Few / DR, ITAT,
Cuttack
6. S ®r$er / Guard file.

gearad ufd //True Copy// HTERATAR/ BY ORDER,

o pwDN

(Assistant Registrar)

3T el 3fA+HI0T, FEH/ITAT, Cuttack



